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Irregularities by Companies headed 
by Shri G. D. Morarka 

4267. SHRI MUKHTIAR SINGH 
MALIK: 

SJ-IR! M. M. JOSE P H : 

Will the Minister of COMPANY 
AFFAIRS be pleased to state 

(a) whether Government's attention 
has been drawn to the irregularities in the 
accounts of the compa nies headed by shri 
G. D. Morarka specially Bclapur Sugar 
and Allied I ndustries Limited; 

(b) if so, tJ-e extent of los s incurred 
b'' the Life lns t:rancc Corporation of Ind ia 
Banks and Unit Trust of India due to these 
irregularities; 

(c) wh~t action h :;; s been taken against 
these concerns; and 

(d) whether Government have any 
p1 oposal to enquire into the alfai1s of 
these concerns and if not, the reasons there 
fo r ? 

THE MINISTER OF COMPANY 
AFFAIRS iSHRI REGI-JliNATHA REDDY) 
(a) Yes, Sir. 

(b) to (d) . The books of accounts of 
Belapur Su?ar and Allied Industli~s Ltd . 
were recently inspected under section 209 
(4) of the Companifs Act , 1956. The report 
of inspection is under prep:lration. In the 
case of Ganesh Flou r Mills Co. Ltd. the 
Company Law Boa rd had filed a peti ti on 
under section 397 and 398 of the Companies 
Act. befo re the High Court of Delhi a nd 
the Cou;t had passed orders removing the 
Board of Directo rs and appointing a new 
one instead. It has also been decided to 
inspect the other companies in this group. 
The irrcgularties and co ntraventions tha t 
have been committed can be known only 
after the impenion reports are received and 
examined. Any action thereon will necessa-
rilly have to wait for such an examination. 

Loans advanced by Nationalised 
Banks to S.C. and S.T. in Mysore 

4268. SHRI G. Y. KRISHNAN : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of persons belongi~g 
to• the Sched uled Castes and Scheduled 
T ribes who have been advanced loans by 
the nationalised ba nks duri ng 1971-72 in 
the State of Mysore; and 

(b) the maximum amount of loa ns 
adva~ced to the small farme rs and o ther 
profes.sionals in that State ? 

THE DEPUTY M INISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHiLA ROHATGiJ :(a\. Banks do not 
dis linguish between scheduled castes and 
scheduled tribes on the one hand and the 
rest of the constituents on the other in the 
main tenance of statistics; the info rmaticn 
asked for by the H on.ble Member is, there-
fore , not available. 

(b) The outstanding advances of public 
sector banks to small f armers and pro-
fessionals in Mysore State as the end of 
Dec~mber, 1970 and December, 1971 were 
as fo ll ows :-

Advances by public-sector banks in 
Mysore Sta te : 

Catl"gory As at the end 
of December, 
1970. 
~Rs . in lacs) 

(i) Small fa rmers 
(urto 5 acres 
holding) D ;rect 
finance. 

(ii) Self-emplo,·ed 
and professi-
onals. 

292 

130 

As at the 
end of De-
cember 1971. 
(Rs. in lacs) 

315 

167 

N. B. Figures are provis ional. 

Remittances by Foreign 
Companies in India 

4269. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether · Government allow the 
Branches of fo reign com 1anies in India to 
remit expenses on Admin istrative Office, 
Area Office and Head Office expenses to 
their parent companies abroad; and 

(b) if so, the basis 6r computing the 
remittance ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) :(a) Yes, Sisr. 

(b) Under the ex isting regulations 
remittances of such expen <;es are al lowed 
on prod uct ion of decu mentary evidence to 
show that th ~ annu ·1ts pro r1osetl to be 
rem "tted ha ve bee n or wil l be admitted by 
the income-Tax au ·horit ies as expenses 
legit im ately ch a r ,;eab!e to the re venue of the 
Indian Branch for the purpo'e of assc>sment 
to tax. 

Serutiay of P rojects done by Teclmi-
cal Section (T & P Division) 

4270. SHRI C. CHITTIBA13U : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Technical Section (T & 
P D ivision) has got qualified and tr~,ined 
t~chnical personnel to scrutinise duri11g 197 l 
as many as 187 Irrigation, Power and 
Flood control Pr ejects es timated to cus t 
Rs. 2417.32 crores; 

(b) the composition of thi s Technica l 
Section; and 

(c) the nature of scrut iny of the 
projects done by th is Technical Section ? 

THE MINISTER OF FINANCE (S ' fR I 
YESHWANTRAO CHAVAN): (a), Yes. 

, (b). The Technical Section (T & P) 
Divis ion consists of a full-time Deputy 
secretary belonging to the In dian Audit 
& accounts Service, a Deputy Finance 
Officer and two S. A . S. Accountants 
dr:1wn from the Audit Department, a Te;:hni-
cal Assistand (promoted from U, D. C.) 
and two lower division clerks. 

(c) The scrutiny of projec ts dane by 
the Technical Section is restricted to c"' <-
mination of the correctness of estimaks 
and reliabi lity of the financial foreca s ts 
and other benetits, to be der ived. The 
pr0jccts wh tch mostly belong to the 
St~u: Sec to r, are examined it\ the vari-
ous Directora tes of the C. W. P. C. from 
the technical angle. The Technical Cell 
carries out the scrutiny of these Projects 
only from th;:: fin ancial angle in close 
coordinat ion with the C. W. & P. C. be-

fore the projects are placed before the 
Advisory Commit tee on Irr igation, Flood 
Contro l and Power p ~ojects, wh ich advises 
the Plan n ing Cornrnis.; ion on the merits 
of individual projects. 

Pindi bid to buy "Torture 
Devices" in U.S. A. 

4271. SHRI JAGANNATH MISHRA: 
Will the Minis te r of DEFENCE be pl eased 
to state : 

(~)w hether Governmc 11 t's attent ion has 
been drawn to the n ews item appearing in 
the "Times of India" on the 25t h July, 1972 
u :1d~r the caption "Pindi Shopping in U.S. 
for Torture Devices"; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF DEFE NCE (SHRI 
JAGJIVAN RAM) ; (::t) a nd tb). Govern-
ment ha1·e seen the P,css report but have no 
comment to offe.1. 

Income and expenditure of 
Air India during !971-72 

4272. Sl-IRT JAGANNATH M lS HRA 
SHRI M. C. DAGA: 

Will the M inister of TOURISM AN D 
C IVIL AVIATION be p:eased to ,;tate 

(a) the total exneniiture inc •Hred and 
the total incom~ e1.-n~d by Air Jmlia during 
the year 19'11-72; a11d 

(b) the remedial measures take n to 
make it profitable Co rporation ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) and (b):Total RevenCie Rs.-7J.93 cro:·es 

Total Ex penditure Rs .-89.59 cro res. 

The measures taken by Air-India to 
impro ve <ts profitability include. 

( i ) Strict control over costs. 

(ii) I n troduction of promotional fares 
to attract moret rdfic . 

(iii) Formatio n of a separate char ter 
company. 




